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IN THE CENTHAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH ¢ AT HYDERABAD 3

[7

0.A.No.930/90,

N.Satyanarayana
. «essApplicant

Us,.

1., The Sre.Bersonnel OPficer (BG/SC),
South Central Railways, D.R.M.Compound;
Secunderabad, A.P.

2. The Divisional Railway Manager,
(P) B.G.(D.G.M) South Cantral Railuays,
C.R.M.Compound, Secunderabad,

3. The District Emplogment Officer,
Malgonda District tmployment Exchange,
Nalgonda,

4., The Gpvernment of India, rep, by its
Secretary, Labour, Employment and Training,
Central Secretariat, New Oelhi.

« o sRespondents

- = e = ew = o=

*e

Counsel for the Applicant

LAd

Counsel for the Respondents

CORAM:
THE HON'ELE SHRI B.NL,JAYASIMHA : VICE=-CHAIRMAN

THE HON'BLE SHRI D.SURYA RRD‘ : MEMBER (JUDICIAL)

]
Shri K.Nageswara Reqdy

” (Judgment of the Division Bench delivered by |Hon'ble

Shri B.N.Jayasimha, Vice=Chairman).
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|

The applicant herein states that the Respuﬁdents

and Canteen Cleane@ Posts

1 and 2 notified the vacancies of Sueeper/to the Employment

Exchanges at Nalgonda, Ranga Reddy, Medak, Adilasbad|and

Karimnagar Oistricts on 19-3-1980 and they were ask%d to

sponsor the names of Physcisally Handicapped PET SONS Jlic

He states that =211 Employment Exchanges except the

respondent i.e. the Nalgonda District Employment EX

I
{
3rd

|

change

. foruarded the list of candidates to respondents 1 and 2,

hi

CD!’ltd . .E}"’

Dt., of Qecisi:n:15.11.90.‘

|
|
|

Shri Jalli Siddaish, SC for Rlys)



To

1. The Sr.Personnel Officer (BG/SC)
5.C.Rlys, D.R.M.Compound,
Secunderabad A.R.

2. The Divisional Railway Manager
(P) BG{D.G.M), S.C.Rlys,
D.R.M Compound, ¥ecunderabad.

-

3. The bistrict Employment Officer,
Nalgonda District Employment Exchange, Nalgonda,

4, The Secretary, wovt,.,oft India, |[Labour,
Employment and Training, Central secretariat,
New Delhi.
5. One copy to Mr. K.Nageswar Reddy, Advocate
198/2RT, vijayanagar Colony, Hycer abad

6. One copy to Mr.J.siddaiah,, 5C for Rlys,

. 7. One spare copy. :
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Uespite the 2nd respondant's reminders to the Emplayiment
Exchange Nalgonda, the District Employment Officer, INalgonda,

| did not sent thelist of candidates., Applicant sfaﬁeg that

he has registered himself in the Nalgonda Employment| Exchangs

as a Physically Handicapped Person and that if Respojndent

No.3 had sponsored his name he would have been incldFed in
the list of sponsored candidates as he has suffiéiedt_
senlority and thus he would be eligible. for considefbtion.

- Tha failure on the part of the 3rd: respondent in not'Spon-

\ I
soring the names of eligible persons hag affected h;b‘rlght

for consideration to the post of Sueeper and Eanteeﬁi@leaner.

24 We have hsard Shri K.Nageswar Reddy, learnéﬁ counsel
for the applicant and Shri Jalli Siddaiah, lsarned éfanding
counsel for Railways who has taken notice at the admﬁssion
stage, It is confirmed that no names have been spun?ored by
the Nalgonda t:mplcng,rment Exchange. lhe applicant iS'% candi-
date who has registered himself in the Nalgonda Empl%yment

Exchange and is therefore eligible to bs caonsidered for

|

‘ ‘ appointment to the post of Sweeper/Canteen Cleaner, iIn the

circumstancas we direct respondents 1 and 2 to consi?ar

; the case of the applicant also along with the candidétes
who have been sponsored by the other employment exchanges.
The applicant will produce his original amployment :égis-
tration card before the respondents and the respondénts will
consider the applicant after satisfying themselves gs to
the corresctness of the card, Uithrthe above diracti%n the

application is disposed-of, No order as to costs, |
|

&é}d P-—L2,

(B.N. JAYASINHA) (D.SURYA RAD)

Vice=Chairman Member (3J) M
L A
%: Dated:15th November, 1990,

(Bicteted 1n Upen Cour f) S%;ﬁ ({;:; /
avl/ Depuq Reglbtrar( Judiy

2. rlds\/ ’ i;




he

> e @w/
- ’ . CHFCELL 3% APPROVED BY

TYPED BY COMPARED BY

! ' IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL
' YMYDERARAD BENCH ATHYDERABAD.

THE HON'BLE MR.B.N.JAYASIMHA : V.C.
- AHD
THE HONABLE MR.D.SURYA RAO : M(J)
1 ' - ARD .
| ' THE HO::'BLE MR.J}¥ARASIMHA MURTY:M(J)
i AND
THE HON'’BLE MR.RLEALASUBRAMANIANLM(A)

DATE: ZdmS— ,‘g\n\O\@

| OREEF—7 JUDGEMENT ;

_ : M.A. /R.A./C.5/No.
- in

T.A.No. ‘ W.P.No.

0.A.No, c\’g 0/?0

Admiltted and Interim Hirections
issued.

Llloved.
'DiSITLLSSEd for default.

Dism.i.ssed as withdrawn.

Dismissed.

-

Disposed of with direction.,

M.A,_QrdezediRejected,

No order as to costs, -
- ) *
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